IN THE CENTIRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

0.A. No. 246/1997 0.
FA-No.

DATE OF DECISION $ 25.05.2000.

-
Chuna Ram - Petitioner
¥ Mr, 3.K. Malik, - Advocate for the Fetitioner (s)
Versus
Union of India & Ors, Respondent (&)

Advecate for the Respondent (s)

The Hon’ble Mr. A.K. Misra, Judicial Member,

The Hon'ble Mr. gopal Singh, Administrative Menmber

$
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1. Whether Reporters of local papers may be allowed to see the Judgémsnt ? AP
2. To be referred to the Reporter or not ? 7'04

3. Whether their Lordships wish to see the fair copy of the Judgement ? ~7

4. Whe-ther it needs to be circulated to other Benches of the Tribunal ? WY
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Adm, Menber ' J¢dl . Member
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IN THE CENIRAL ADMINISTRATIVE TR IBUNAL, JODHPWR BENCH,
JODHP UR.

Date of Order g 2 5- 3. >0¢0
Qobs NO. 246/1997

R/O Village Khokaria, Post Office Bamar, District Jodhpur
(Ex Cook of Defence Labcratory, Ratanada Palace, Jodhpur,

P ’. Applicant
Vs

le Union of India-through Secretary, Ministry of
Defence, New Delhi,- e -

2.  The Director, Defence Laboratory, Ministry of-
Defence, Government of India, Katanada Palace, Jadhpur.

3. 2dminigtrative eff,icer. bDefence Laboratoary, Ministry
of Defence, Government of Ind:.a, Ratanada Palace,

Jodhplir.
see Respondents

M. &.K. Malik, Counsel for the Appllcant;.
Mr. Vineet Mathur, Counsel for the Respondents,

Hon'*ble Mr. A.Ks Misra, Jwlicial Menber
Hon'ble Mr. Gopal Singh, Administrative Member

OR._P_ER
{ PER HON*BLE M., GOPAL SINGH )
Applicant, Chuna Ram, has f£iled this application.
under Section 19 of the Administrative Tribunals Act, 1985,
praying for a direction to the respondents to éngage.th_e , ~
applicant in'any of the Class IV post with effect from the dat«

persons junior to him have been engagede.

2. Applicent's case is that he has worked as casual labouw
(COOk) with the respandent-department f£rom 02 .6.1986 to 28,1.8

and from 95.6.1989 to 30.9.1989, The services of the applicaw

(&kfw“;*# _ | Contd g o2



were dispensed with with effect from 01.10.1989, and thereafter
he has not been re-engaged. The contention of the applicant
is that he should have been given preference over others in

matters of re-exrployment.

3. Notices were issued to the respondents snd they have
filed their reply. Im reply, it hes been submitted Bbyuthe
reSpondents that H

® Conbat Vehicles Res & Dev Establishment
(CVRDE) , & Department of Ministry of
Defence, Research & Development Organisa=
tion situated at Avadi, Madras, has to
carry out desert trials of MBT prototype
Tanks in desert area of RajaSthan. This
bepartment ( i.e. CVRDE, Avadi, Madras) was
sanctioned engagement of casual labour (Cook)
for the purpose of gooking food for their
team camped at Jadbhpur. The applicant was
taken on casual basis by the trial team of
CVRDE, Avadi, Madras. The applicant was
neither employed directly by the Defence
Laboratory, Jodhpur not engaged on the
work of naefence Laboratery, Jodhpur ™

4. we have heard the learned Counsel for the parties,
and perused t.he records of the case carefully.

5. - It is a fact that the applicam: has not worked for

240 days or more in a year with the CVRDE, Avadi, Madras camped
at Jodhpur. Moreover, this @rganiSatxon had come to Jocmpur
_tovcarry out desert trials and its existence in Jodbhpur was
not of permanent nature. In the circumstances, we do not con=
sider it appropriate to issue any direction to the respondents
for re-engagement of the applica®t. In the circumstances, the
D.A. deserves to be dismissed.

6. The Original Application is accordingly dismissed

with no order as to costS.
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Adm, Member Judl., Member
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in my presence cn e {2 05
under the supervision g
section cificer_{]

order daved zaf’a%p.%i(’

Section officer {RecorA)
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